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(c) whether Government are aware 
that a large number of such fake companies 
disappe,ar with huge amount every year; 

(d) ,the number of such cases which 
came to th~ knowledge of Government a:!d 
the action taken agai ns t tbem; and 

(e) the steps beiog taken to check the 
illegal 'companies running , in the country? 

, THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Accor-
ding to Reserve Bank of India tbere were 
2076 Compani'es cla$sified as Conventional 
Chit Fuod Companies, in e"istence as OD 

30th September, 1985. 

(b) to (e). O<?vernment are aware that 
some of the these Conventional Cbit Fund 
Companies hav'e been resorting to unfair 
methods in the conduct of chit fuo<;1 
schemes. It was with a view to regulate the 
activities of these Companfe,s and matters 
connected therewith, the Central Govern-
ment enacted the ChH Funds Act, 1982 (40 
of 1982)'. The administration of this Act 
has been left with State Governments. 
The , Act has been brought into force in 10 
State G~vern~ents/Union Territories. 
Reserve Bank of India is pursuing vigorously 
with other State Governments and Union 
Territories for bringing the Act into force 
in those States/Union Territories also. 

Scheme to Develop ,Tourism In Kerala In 
Seventh Piau 

998. SURI T. BASHEER: Will the 
Minister 'of PARLIAMENTARY AFFAIRS 
AND TOURISM be pleased to state: 

(a) whother aoy scheme has been 
envisaged by Government to develop 
touri m in J(erala , during the Seventh Five 
Year Plan; 

(b) if so, the details thereof; aDd 

(~') if not, the reasons thorefor ? 

THB FOR PARLIA· 
MENTARY APPAl SAD TOURISM: 
(S8RI R. iL. IiAQAT): (I a ~ bl· II 

the 7th Five Year PJan the State Goven). 
ment has made a provision of R. 9.00 
crores for the development of tourjsm in 
Kerala . The State Government prop se 
utilising these funds . on schemes involving 
development of inter waterways, w ter 
sports and provision of tourism infrasttuc-
ture all over the State with specific 
reference to the beaches and identified 
centres of tou~ism importance. 8ch m s 
received from the Stale Government by the 
Central Departmen t of Tourism for financia l 
as~istance will be considered on 
merits according to the Department's 
guidelines. 

(C , Does 'not arise. 

Re triction on Import of Groundnut Extracts 
from Iod'a by U.K. Government 

999. SHRI MUKUL WASNIK: WiJJ 
the Minister of COMMERCE be pleased 
to state: 

(a) whether qovernment of United 
Kingdom have virtually banned the import 
of groundnu t extracts since A.ugust, 1982 
by fixing a veey low aflatoxin limit of' 0.05 
mg. per kg. for all groundnut and it 
diversities used as ingredient in animal 
feed- stuff; and 

, (b) , if so, the action taken by Govern-
ment to resolve tbe aflatoxin problem and 
avoid Jong term harm to tbe country's 
interest ? 

THB MINISTER OF CO iMERCS 
(SaRI ARJUN SINGH): (a) 'The BxaH n 
of very low ,aflatoxin limit by the Briti h 
Governmeot of SO parts per billion for all 
groundnut and it derivatives used as 
ingredients in anima) feed tuff imported 

. (rom all Qrigin • ha pra\,;ticaHy J d to a 
toppage of exports of groundout extr clin 

from India. 

(b) Government 
matter with th Briti 
view to e ploriDg the 
Yin th ro~lo 

h tak n up t 
Government with a 
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